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*Demand to tap the young talent resource in the Make in India campaign
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*Demand to take suitable steps to implement the decision of the
management of the Steel Authority of India Ltd. (SAIL)
regarding the demands of employees of the
Bhilai Steel Plant
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*Demand to enlarge the scope of fields to be considered for Nominated
Members of Rajya Sabha to include SCs/STs

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I would like to draw the attention
of the House and the Government to a very pertinent issue concerning the welfare
of SC/ST communities, which constitute almost one-fourth of our country’s total
population. The architects of our Constitution, and particularly Dr. Ambedkar, had
ensured that the SC/ST communities are adequately represented in the Lok Sabha and
State Assemblies by providing them reservation. This political representation has gone a
long way in improving the plight of the SC/ST communities over the years and given
some voice to them. However, the situation is still far from satisfactory. Moreover,
the Upper House, that is, Rajya Sabha still remains insufficiently represented as far
as the SCs/STs are concerned. Proper representation of dalits and adivasis in Rajya
Sabha becomes particularly important because the Rajya Sabha is considered as the
conscience keeper of our political democracy. The unique character of Rajya Sabha
is marked by serious debates and deeper reflection on various issues. Therefore, it
is extremely important that Rajya Sabha is fairly represented by all the sections of
the society. For this purpose, I demand from the Government to enlarge the scope of
fields to be considered for Nominated Members of Rajya Sabha and include cligible
SCs/STs also in the category. Of late, unprecedented spurt has been witnessed in the
atrocities and heinous crimes against SCs/STs in the country. At this critical juncture,
this move by the Government will give a very positive signal to the aggrieved
SC/ST communities and heal their wounds to some extent.

*Demand to address the claims regarding forest rights of people
evicted from the tribal areas of Godavari Districts
in Andhra Pradesh

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, there is an urgency to help
thousands of evicted Scheduled Tribe people in tribal areas of Godavari Districts of
Andhra Pradesh, who have been evicted without settlement of their forest rights.
The Forest Rights Act, 2006, empowers tribals with rights over forest lands. The
Government had admitted it and had received detailed representations from Dr. P.
Pullarao on claims of tribals of Polavaram, Chegondapalli, Devaragondhi, Mamidigondhi
and Anguluru on deprivation of tribals’ forest rights.
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